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(b) The main reasons for ]0 es in· 
curred by 'the orporation are: 

0) Initial expenditure on provision of 
infrastructure. 

(ii) High administrative over-heads in 
relation to sa les turnover. 

(iii) High invcntori~ of finished 
g od J raw material, stores and 
pares. 

(c) The year-wise losses of Bharat 
Leather orporation since inception are as ' 
f Howing : 

YEAR LOSSES 

(Rs. in lakhs) 

1976-77 3.93 

1977-78 6.78 

1978-79 6.32 
1979-80 15.55 
1980.81 30.81 
1981.82 45.80 
1982-83 42.17 
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Function of Officers of the Rank of DSP 
and above in 8.S.F. Posted in Delhi 

3515. SHRI K : LAKKAPPA : Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) the precise funeti ons of officers of 
the rank of D.S.P. and above in Border 
Security Force who are posted in Deihl ; 
and 

(b) Whether their services can be bet'ter 
utilised by posting them to border areas at 
regular intervals? 

THE MINISTER OF STATE IN THE' 
MINISTRY OF HOME AFFAIRS (SHRI 
NIHAR RANJAN LASKAR) : (a) Officers 
of the rank of D.S.P. and above posted in 
the B.S.F at Delhi are performing staff/ad-
ministrative duties. 

(b) Officers are posted in Delhi from 
field formations deployed on the border 
and are posted to border units on comp]e-
tion of their normal tenure. 

Task Force on Urban Poor and 
Slum Improvement 

3516. SHRI RAMJIBHAI MAVANI : 
Wi Il the Minister of PLANNING pleased 
to state: 

(a) whether any Committee or Task 
Force has been appointed by Government 
on shelter for the Urdan poor and slum 
improvement; 

(b) if so, how many places the said 
Committee have visited and met, the poor 
and weaker sections an their represen-
tatives; 

(c) the particulars posts and s~atus 
of the members of the said Committee of 
Task Force; 

(d) the details of representations, 
memoranda etc. received by the said 
Committee; 

(e) whether any interim or final report 
has been submitted by the said Commi-
ttee; 

(f) if so, the details of the said report; 
and 

(g) the action taken to implement the 
recommendations thereof? 

THE MINISTER OF PLANNING 
(SHRI S.B. eRA VAN): (a) Yes, Sir. 

(b) The Task Force as group visited 
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Hyderabad in order to assess the Urban 
Community Development Programme. 
Some members of the Task Force also visi-
ted Ahmedabad, Calcutta, Jaipur, Madra, 
Pune and Viskhapatnam. 

(c) The members of the Task Force 
were: 

1. Shri L.M. Menezes, 

Joint Secretary, Ministry of Works 
& Housing Chairman 

2. Shree Kirtee Shah, Director, 
Ahmedabad Study Action Group, 
Ahmedabad-Member 

3. Dr. Meera Bapat, Centre for 
Development Studies and Acti-
vities, Poona-Member 

4. Shri S. S. , Tinaiker, Secrecary. 
Housing Department, Government 
of Mahara shtra, Bombay-
Member, 

5. Shri H.U. Bjjlani, Chairman and 
Managing Director, Housing & 
Urban Development Corporation, 
New Delh-i Member 

6. Dr. Rakesh Mohan, Senior Con-
sultant, Planning Commis on-
Member-Secretary. 

(d) The Task Force did not receive any 
representations or memoranda. 

(e) The task Force has submitted a 
summary of Finding and Recommendations. 
The main report is under print, 

(f) The salient features of the Summary 
of Findings and Recommendations given in 
Annexure. 

(g) The findings and recommendations 
of the Task Force constitute background 
material to enable Government to formu-
late programmes and policy measures for the 
Annual Plans and Five Year Plans in the 
field of Housing and Urban Development. 
These recommendations are under exami-
nation in the Commission. 

Statement 

Salient features of the Summary and 
Findings of the Task Force on 

Shelter for the Urban Poor 
and Slum Improvement 

The Task Force has examined the 
e~isting polices and programmes concerned 

with shelter for th poor and has identi-
fied th key problems to be encountered 
in thi areas. It has reviewed the exis-
ting local and other legal impediments 
which have hampored the poor from 
making their own housing investment. It 
ha e timated the affordable demand for 
shelter that may be expected from the 
urban poor over a 15-years per pective. 
It has identified the existing innovative 
programme which have been found to be 
succe ful in different urban area and has 
sugg ted way and means for their adop-
tion in other places . It has ugge ted 
policies and programme for shelter for the 
urban poor which are financially fea ible 
as welJ a in titutionaJly viable, and mea-
ures for Jum improvement. 

2. A gi t of the main ' findings of the 
Task Force is given below :-

]. On the ba is of a study of the social 
housing schemes in operation since the 
First Five Year Plan , the Ta k Force found 
that (a) the bulk of the Investments had 
gone towards construction of formal 
housing by Government, semi.government 
agencies and cooperatives. (b) the 
cheape t houses built were beyond the 
means of tbe EconomicaIJy Weaker Sections 
and Low Income Groups, (c) the total 
production of houses through budgetary 
support was insignificant/short of require-
ment, (d) there was insufficient evidence 
to show tha t the urban poor had benefited -
to the extent planned, (e) the criteria for 
eligibility were outdated, (f) the plan-
ned shift to 'Sites and services' concept 
had not materialised, (g) the monitoring 
of public investments on housing for the 
approved catagory was not satisfactory, 
(h) although the Plan schemes had played 
an important role as catalysts in the 
housing sector initially, they had 
mostly benfited the middle and higher 
income groups, and (i) budge-
tary allocations would be more fruitful 
if utilised almost exclusively for infras· 
tntcture and land development with heavy 
emphasis on de1ivering cheap serviced sites 
to the poor. 

2. The existing legislation on slums in 
various States does not enable creation 
of conditions which would result in long 
term improvement . of slum . housing. Land 
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use plans, particltlarly in respect of public 
lands, perennially conflict with objecvtives 
and/or consequences of slum improvement 
and squatter upgrading. 

3. Large scale acquisition and develop-
ment by Government/public agencie~ for 
the last 25 years and ceiling on landowner~ 
ship in major urban centres since 1976 
have resulted in private developer's acti-
vities having been curtailed, large areas of 
vacant land standing frozen and 
undesirable speculation in land becoming 
conspicuous. 

4. While some amount of urban housing 
may have to be built by spccialised agen~ 
cies in the public, private and coop .... rative 
sector. there is overwhelming evidence to 
show that efforts to produee affordable 
housing for the poor by corporate bodies 
have failed. The evidence points to the 
fact that the bulk of housi ng for the poor 
is produced through their own etTort , lega-
Jly or illegally. Ir public intervention in 
this field is to be effective. it will have to 
take into account the woeful limitations of 
Government organisations' ability to cater 
to the needs of low income families in the 
terms of costs, quality. functional ade-
quacy, location and cumb rsome processes. 

S. The offtake of finance for housing 
for the lower iucome group through inl\-
titutional sources of financing has be ,n 
insignificant with the r suIt that by and 
large the urban poor depend mainly on 
their own resources and what can be bor-
rowed in the private market. 

3. The following is a gist of the 
important recommendations of the Task 
Force: 

(l) The budgetary allocations in the 
Plan should be u ed by the State Govecn-
ment exclusively for ~ . chemes of land 
development and provision of infrastructure 
to facilitate construction .of houses by indi-
viduals and oppropriate organisations, with 
empha is on 'Sites and Services' for the 
urban poor. 

(2) The limited public funds available 
for construction of hou es hould be utilised 
through the Hou ing and Urban Development 
Corj)oration (RUDCO) cooperatives and 
banks. 

(3) Innovative and uncoventional 
arrangements need to be made whithin the 
general framework of the na tional banking 
system for small Joans for construction of 
houses or for repair/renovation/expansion 
to low income people. This could be 
achieved by setting up "materials bank" 
through which loans could be giVen in 
kind. 

(4) Public agencies involved in land 
development should take up rapid releases 
of land in market and adopt progressive 
pricing policies, including system of cross 
subsidy. 

(5) While the present approach of 
environmental improvement of slums be 
conti nued, certain factors such as realistic 
financial norm, propoor identification of 
re ponsbility of various agencies involved, 
co t recovery, integration of physical im-
prov~ment programm" with schemes for 
pre-schools, nutrition, health and employ-
m ... nt, taking up urban community develop-
ment, maintenance of assets need to be 
looked into. The problem of squatters on 
private land should be tackled on a priority 
basis. 

(6) Implementation schemes to supply 
more water to slum areas should be speeded 
up, and a massive programme of pour Bush 
latrines, where water-borne sewerage is not 
feasible/affordable in the near future, 
should be taken up. 

(7) Urban community development 
projects, on the Hyderabad model, should 
be initiated in all areas where public 
agencies are to take up slum improvment 
or housing projects, with full involvement 
of local bodies and voluntary agencies. 

(8) Low income people should be en-
couraged to form cooperatives in order to 
meet their shelter requirments through 
positive efforts on the parts of the concern-
ed Government Departments by giving them 
the requisite assistanc and guidance. 

(9) The state Government should make 
a more vigorous use of the existing legisla-
tion on slums, particularly in the matter 
of acqui ition of private land under slums 
on payment of a multiple of the actual 
rent. 

(10) All concerned agencies should 
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treat ecurity of tenure in helter pro-
sramme for the poor, whether erviced 
sites, improved slums or formal housing, 
as an integral and indispensable part of 
such programmes. 

{U) All public agencie ,like Hou ing 
Boards, engaged in shelter as an essential 
pre-requisite to expanding the scope of 
bousing programmes for the poor, should 
concentrate on development of land in-
frastructure and cut down their hou e cons-
truction programmes to the minimum. 

(12) With a view to augmenting the 
efforts currently being made to provide 
housing finance for the poor through formal 
in titutional channels, organi ational 
arrangements should be worked out for 
encouraging the hou ing finance agencies 
like the Aousing Developmeut and Finance 
Corporation to enter the bousing market for 
this category of popu)ati<:>D. 

Ban on Taped Speeches of Militant 
Sikh Leader 

3517. SHRI GULSHER AHMAD : 
SHRI JAGPAL SINGH: 
SHRI DAULAT RAM 

SARAN: 

Will the tMinister of HOME AFEAIRS 
be pleased to state: 

(a) whether it is a fact that two for-
mer Ministers of Punjab Government have 
app aled to ban the taped speeches of 
militant ikh leader Jarnail Singh Bhindra-
wale as the speeches are spreading hatred 
amongst the members of two communities, 
as reported id Hindustan Times, dated 22 
October, 1983; 

(b) if so, Government's reaction 
thereto and whether a decision ~as been 
taken in the matter; and 

(c) if not, when the deci ion will be 
taken? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
NIHAR RANJAN LASKAR): (a) Yes, 
Sir. 

(b) Ca ettes containing objectionable 
pecch by Shri Bhindranwale have already 

been precribed and a case has been regis-

tered again t him for making objectionable 
speech. 

(c) Does not arise. 

Application for Industrial Licence 
from Nagpur and Buldbqna 

3518. SHRI BALKRISHNA WASNIK : 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether large number of industrial 
licence applications from the di tricts of 
Nagpur and Buldhana in Maharashtra have 
been pending for decisions; 

(b) whether it is also a fact that even 
after the declaration of Buldhana district 
as a backward one, not much industrial 
growth has taken place due to abnormal 
delay in deciding the various applications 
by the Central Government; 

(c) if so, the facts thereof and action 
being proposed to be taken; and 

(d) the totat number of industrial 
licences, area -wise, both with or without 
foreign collaboration approved during the 
year 1982 for Maharasbtra, Utter Pradesh 
and Wesi Bengal '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI S.M. 
KRISHNA) : (a) Six indu trial licence 
applications for grant of letters of intent 
under the provisions of Industries (Deve-
lopment & Regulation) Act, for setttng up 
of industries in Nagpur district of 
Maharashtra State are presently under 
consideration of the Government. No 
such application for setting up of any 
industry in Buldhana district of the State 
is, however, under cQn~ideration at 
present. 

(b) and (c) No, ir. All indu trial 
licence applications are proc ed and dis-
posed of in accordance wi th the rules and 
procedure laid down for the purpo e. 
It is the constant endeavour of the Govern-
ment to process and di po e of all indu -
trial licence applications as expeditiously as 
possible. 

(d) 95, 22 and 27 industrial licences 
were is ued during 1982 for setting up of 
industries in Mahara htea, Uttar Pradesh 
and West Bengal, respectively. The details, 




